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/Precision,/ PRECISION ELECTRONICS LIMITED

CIN: L32104DL127aPLCOOA59]
Reglstered Office: D-1081 Mew Friends Colony, New Delhl 190025
Phane: 120 2551566/ Fax: 120 2524337
Email; :5@;:'—_'|-|nd-:a in, Websita: www pel-india.n

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR TRANSFER AND

DEMATERIALISATION OF PHYSICAL SHARES

In conlinuation of our earler newspaper advertisement published on February 28,
2026, and April 29, 2026, Nolice is hereby given that the Securities and Exchange
Board of India ("SEBI") vide i1z circufar no. HOM38M511(2)2026-MIBSD-PODMATED!
2026 dated Janwary 30, 2026 ('SEBI Gircular'), a special window has been opened for
a period of one year from February 5, 2026, lo- Februgry 4, 2027, 10 facilitate transfer
gnd dematerialisabion requesis of physical shares which were purchased/sold prigr b
April 1, 2019, including the fransfar raquests which were rejectedrelurned’not allendad
due fo’ deficiency in decuments/process or olharwise,

During this period, the securities so transferred shall be mandatorily credited o the
ransteree anly in demat mode and shall be under lock-in for a period of one year fram
the date of registration of transfer. Such shares shall not be fransferredMien-marked!
pladged during the said lock-in geriod.

Eligible-invesiors who wish |2 aval the. benedil of this Special Windaw facility are
requestied 1o submit the required documents ag per SEEI Circufar, duly complated in
all respecis, io the Company's Regisirar and Transier Agents ('RTA') i.e, Mis, Skyline
Financial Services Pyl Lid., -at D-15304, 151 Floor, Okhla Industrial Area, Phase-1
Maw Delhi - 110020 an or before February 4, 2027,

For more defails;, investors may contact the company at csipel-india.in or our BTA at
E-mgil; admin@skylineria.com; Tel: +91-11-26812682; Website; www.skylinerds. com
UPDATE KYC AND CONVERT PHYSICAL SHARES INTO DEMAT MODE
Investors holding shares In Physical form are requesied fo dematerialze their sharas!

complete their KY G with the Company's RTA
For Precision Electronics Limited
Sdi-
Punit A, Bajaj
Company Secretary
Membership No.: FC5 13366

Place: Noida
Date: June 26, 2026

CAPACITE T

CAPACIT'E INFRAPROJECTS LIMITED
CIN: L45400MH2012PLC2343 18
Regd Office: 605-607, Shrikant Chambers, Phase-l, 6th Floor, Adiacent {o
. K. Sludios, Sion-Trombay Raad, Mumbal 400 071
Tel: +87 {22) 7173 3717, Email: cai@capacite.in, Website: www capaciie.in

Motice of the 14™ Annual General Meeting and

Information on registration of E-Mail Addresses

Members of Capacit'e Infraprojects Limited (*Company”) are hereby informed that
the 14" Annual General Meeting ("AGM") of the Company will be held on Friday, July
24 20246 at 3:00 PM_ {IST) through Video Conferencing ("VC") / Other Audio-Visual
Means ("0AVM®) to transact the businesses as saf out in the Notice convaning tha
AGM.

The Ministry of Corporate Affairs ("MCA"), vide General Circular No. 03/2025 dated
aeptember 22, 2025, read with the circulars issued earlier in this regard (collectively
referrad to as the “MCA Circulars®), has parmitied companies 10 hold their AGM
thrawgh YC/OAVM, without the physical presence of Members at a commion venue.
Accordingly, in compliance with the applicable provisions ofthe Companies Act, 2013
and the MCA Circulars, the AGM of the Company will be held through VC/OAVI
Dispatch of AGM Notice and Annual Report

The Motice of the AGM and the Annual Report for the Fnancial Year 2025-26 will be
dispatched, in due course, only throvgh electronic mode (o those Members whose g-
rmall address{es) are ragistered with the Company/Registrar and Share Transler Agant
("RTA")/National Securities Depository Limited (*MSDL")/Central Depository Servicas
(india) Limited ("CDSL")/their respactive Depository Participantis), as applicable

Pursuant to Regulation 36(1){b) of the SEBI {Listing Obligations and Disclosura
Requirements) Regulations, 2015, read with the applicable SEBI Circulars, & letter
contaiming the weh-link and (R code for accessing the Motice of the AGM and the
Annual Report will be sent to those Members whose e-mail addresses are not
registerad with the Company/Depasitory Participant{s}. The Notice and Annual Repart
for FY 2025-26 will also be available on the folfowing websites a) the Company at

*
+* *

EMA Partners

EMA PARTNERS INDIA LIMITED

CIN: LT4140MH2003PLC 142116
Regd. Office: 204, The Summit Business, Western Express Highway,
Vile Parle (E.). Mumbai - 400 057, Tel: 022-4808 9406
Emall: indiad@emapartners.in, Website: waww emapartners.in

POSTAL BALLOT NOTICE

NOTICE is heraby given to the Members of EMA Partners India Limited
(Formerly known as “EMA Partners India Private Limited®) (the
'‘Company’} that in terms of the provisions of Seclions 108, 110 and
other applicable provisions of the Companies Act, 2013 [including any
statutory amendment(s), modification(s) and/ or re-enactment(s)
thereof for the time being in force] read with Rule 20 and 22 of the
Companies (Managemenl and Administration) Rules, 2014, as
amended and in compliance with General Circular Mo, 14/2020 dated
8 April 2020, No. 172020 dated 13 April 20240, No. 22/2020 dated 15
June 2020, No, 332020 dated 28 September 2020, Mo, 3872020 dated
31 December 2020, Mo. 1072021 dated 23 June 2021, No. 2002021
dated 8 Decamber 2021, No. 0372022 dated 5 May 2022, No. 11/2022
dated 28 December 2022, No. 09/2023 dated 25 September 2023, No.
02024 dated 19 Septamber 2024 and 03/2025 dated Septembear 22,
2025 issued by the Ministry of Corporale Affairs (hereinafter referred to
as 'MCA} for holding general meetings/conducting postal ‘ballot
(herainafter collectively refarred to as '"MCA Circulars’), the applicabla
provisions of the Securlies and Exchange Board of India (Listing
Obligations and Disclosure Reguirements) Regulations, 2015, as
amended (hereinafler referrad to as "SEBI Listing Regulations’) and
relevant circulars izsued by the Securties and Exchange Board of
India in this regard, Secretarial Standard on General Meetings
(herainafter relerred to as 'S5-27) issuad by The Institute of Company
secretanes of India’ and such other applicable |aws and regulations,
tha approval of mambers of the Company I8 baing sought for the
resolution mentionad in the Postal Ballot notice dated June 10, 2026,
by remote-e=voling process ('a-voling').

The members are hereby informed that:

1. The Company has completed the dispateh of notice of Postal Ballot
on Friday, June 26, 2026 o all the members whose name appeared
on the register of members  List of Beneficial Dwners maintained by
the Depositories as on Friday, June 19, 2026 in accordance with
the provisions of the Companies Act 2013 read with rules made
theraunder and applicable circulars issued by tha MCA

2. The Company has engaged the services of 'National Securities
Depository Limited ("NSDL") to provide e-voling facility 1o its
Members. The e-voling will commence on Saturday, June 27, 2026
at09:00 A.M. (I5T) and end on Sunday, July 26, 2026 at 05:00 P.M.
(IST). The e-voling will not be allowed beyond the aforesaid date
and lime and the e-voling module shall be disabled by NSOL upon
expiry of the aforasaid pariod.

3. TheVoting rights of the mambers shall be in proportion to thair shara
in the paid-up equity share capital of the Company as on the cul-off
date i.e. Friday, June 19, 2026. A person who is not a shareholder
on the relevant dateshould treatl this notice for information purposas
oy,

4. The Board of Directors of the Company has appointed Mr. Vaibhav
Dandawsate {Certificate of Practice Mo, 27347 ) and in his absence,
Mrs., DeaptiKulkarmi (Certificate of Practice Mo, 22502), Partners of
Makarand M. Joshi & Co., Practicing Company Secretaries, as the
scrutinizer, to scrufinize the e-voling inm a fair and transparent
MAAner.

5. Inaccordance with the provisions of the MCA Circulars, physical
coplas of the Postal Ballot Notice along with postal ballol forms and
pre-paid business envelope will not be sent to the members for this
Postal Ballot and the Company is providing to the members, the
facility 1o cast their vole by electronic means through e-voling
sarvices provided by MSDL and the business shall be fransacted
thraugh such a-voting systam anly,

6. The procedura for e-voting has been given in the notes o the notice
of Postal Baliol. In case of any queries, member(s) may refer to the
Frequently Asked Questions (FAQSs) for Shareholders and e-voling
usar manual for Shareholders available at the download section of
www evoling nsdlcom or call on : 022 - 4886 7000 or contact to
Mz. Apeksha Gojamgunde at evoting@nsdl.com.

7. The Molice of Fostal Ballot is available on the website of
the Company at waww.emapartners.in weabszite of MWN3DL
www.evoling.nsdl.com. as well as on the website of Stock
Exchange i.e. Natiomal Stock Exchange of India Limited at
Wi nsaindia com.

B. The result of the wvoting by postal baliot will be announced
on or befora Tuesday, July 28, 2026 by 09:00 P.M. and will ba
displayed on the website of the Company i.e. www emapartners.in
and NSDL at www.evoling.nsdl.com besides being communicated
to the National Stock Exchange of india Limited

For EMA Partners India Limited
Sdl-

amita Singh

Company Secretary and
Compliance Officer

Place: Mumbal
Date: June 27, 2026

{c) BSE Limited at www bseindia.com and (d) on the websiie of KFn Technologies
Limited (ATA)atfttps ./ evoting. kfintech com/public/downloads. aspx,

Participation and Valing

Memixers may cast their votes through the remate e-voting facility before the AGM or
throwgh the e-voting facility during the AGM (“nsta Poll”). The detailed procedure for
attending the AGM through VC/OAYM and for remote e-vofing/e-voting during the
AGM will be provided in the Notice of the AGI.

Registration of E-mail Address

Members holding shares in demaledalised form are requasted to registar/update
their details with their respective Depository Parficipant(s). Members holding shares
in physical lorm are requested 10 register/update thelr details by submitting the
prescribed Form ISR-1 and other applicable torms with the Company's Registrar and
shara Transfer Agent, KFin Technologies Limited.

In case of queries with respect to registration of email Id or participating or remote &-
vating or e-vating during the AGM. members are requested to write al
ginward. risdkiintech com or contact at 1800 309 4001 {toll free).

This Notice Is being issued for the information and banefit of the Members of the
Company in compliance with the applicable provisions of the Companies Act, 2013,
the MCA Circulars and the applicable SEBI Circulars.

For Capacit’e Infraprojects Limited

sd/-

Rahul Kapur

Company Secretary & Compliance Officer

Place: Mumbai
Date: June 26, 2026

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016).
FOR THE ATTENTION OF THE CREDITORS OF
M/S. G M INFINITE DWELLING (INDIA) PRIVATE LIMITED

PARTICULARS

_‘I Name of corporate debtor
2 | Date of incorporation of corporate debtor

3 | Authority under which corporate debtor is
incorporated / registered

M/s. G M INFINITE DWELLING (INDIA) PRIVATE LIMITED
25-09-2007
Registrar of Companies, Bangalore

4 | Corporate Identity No. / Limited Liability U45400KA2007PTC043955

Identification No. of corporate debtor

5 | Address of the registered office and principal | G.M. PEARL, NO.06,

office (if any) of corporate debtor B.T.M. LAYOUT, 1ST STAGE,
1ST PHASE, BANGALORE,
KA 560068 IN

Hon'ble NCLT Order dt:30-07-2024

(Order made available on 31-07-2024).

Whereas immediately on the next day i.e., on
01-08-2024 the Hon'ble High Court of Karnataka

as passed the stay on the CIRP proceedings in

WP. N0.20601/2024 (GM-RES) and the WP has
been disposed on 25-06-2026. Accordingly, the CIRP
has been recommenced on the Corporate Debtor.

21-12-2026

|

Insolvency commencement date in respect
of corporate debtor

7 | Estimated date of closure of insolvency r
esolution process

8 | Name and registration number of the
insolvency professional acting as interim
resolution professional

Maligi Madhusudhana Reddy

Regn. No. IBBI/ IPA-001/IP-P00843/ 2017-2018/11427
AFA No: AA1/11427/02/300627/108977,

valid up to 30-06-2027

M M R Lion Corp, 4" Floor, HSR Eden,

Road No.2, Banjara Hills, Hyderabad - 500034,
Telangana

Email: mmreddyandco@gmail.com

Ph: 040-23418836,

Mobile: 09848271555

M M R Lion Corp, 4" Floor,

HSR Eden, Road No.2,

Banjara Hills, Hyderabad - 500034, Telangana.
Email: cirp.gminfinite @gmail.com

9 | Address and e-mail of the interim resolution
professional, as registered with the Board

10| Address and e-mail to be used for
correspondence with the interim resolution
professional

11 | Last date for submission of claims 11-07-2026

12 | Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Name the class(es)

Allottees under a Real Estate Project as per
clause (f) of section 5(8)

1. Madhava Reddy
[IBBI/IPA-01/IP-P01322/2018-19/12074]

2. Mr. Chinna Gurappa
[IBBI/IPA-003/IP-N00261/2020-2021/13035]
3. Mr. Machar Rao Meenavalli
[IBBI/IPA-001/IP-P00891/2017-2018/11488]

13| Names of Insolvency Professionals identified
to act as Authorised Representative of
creditors in a class

(Three names for each class)

14| (a)Relevant Forms and
Details of authorized representatives are
available at:

(@) www.ibbi.gov.in/ downloadingform.html
(b) https://ibbi.gov.in/enfips-register/ registered-ips

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the G M Infinite Dwelling (India) Private Limited on 30-07-
2024 and the copy of the Order made available on 31-07-2024. Whereas immediately on the next day i.e.,
on 01-08-2024 the Hon'ble High Court of Karnataka as passed the stay on the CIRP proceedings in WP.
N0.20601/2024 (GM-RES) and the WP has been disposed on 25-06-2026. Accordingly, the CIRP has
been recommenced on the Corporate Debtor.

The creditors of G M Infinite Dwelling (India) Private Limited are hereby called upon to submit their
claims with proof on or before 11-07-2026 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
actas authorised representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Maligi Madhusudhana Reddy

Interim Resolution Professional

Regn. No: IBBI/ IPA-001/IP-P00843/ 2017-2018/11427

AFA No: AA1/11427/02/300627/108977, valid up to 30-06-2027

Date: 27-06-2026
Place: Hyderabad

accessed by scanning the QR Code.

Date: 26/06/2026
Place: Mumbai

GENERIC ENGINEERING CONSTRUCTION AND PROJECTS LIMITED

Regd Off.: 201 & 202, Fitwell House, 2nd Floor, Opp Home-Town,
LBS Road, Vikhroli (West), Mumbai - 400083. Maharashtra, India
CIN: L45100MH1994PLC0OB2540
Phone No: 9167720671 /022-25780272 Website: www.gecpl.com, Email Id: geninfo@gecpl.com
STATEMENT OF AUDITED FINANCIAL RESULTS (STANDALONE AND CONSOLIDATED)

FOR THE QUARTER AND YEAR ENDED 315T MARCH, 2026

The Board of Directors of the Company, at the meeting held on Thursday
June 25, 2026 approved the audited Financial Results of the Company for
the quarter and year ended 31st March, 2026. ("Financial Results”).

Auditors’ Reports with unmodified opinions on the aforesaid Audited
Financial Results (5tandalone and Consolidated), have been posted on the
Company's website at https://gecpl.com/financials.php and can be

Generic Engineering Construction and Projects Limited

Note: The above intimation is in accordance with Regulation 33 read with Regulation 47 of the SEBI
(Listing Obligation and Disclosure Requirements) Regulation, 2015,

For and on behalf of

SD/-
Shital Laxmikant Lokhande

Whole-time director
DIN: 11163063

LOTUS CHOCOLATE COMPANY LIMITED

Regd. Office: Pranava One, 6th Floor, 6-5-654, Punjagutta Road,
N Raj Bhavan Quarters Colony,Somajiguda, Hyderabad, Telangana - 500082
Tel: 91 40 4020 2124; Email: investors@lotuschocolate.com;
Website: www.lotuschocolate.com;
CIN: L15200TG1988PLC009111

NOTICE

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION (DEMAT) OF
PHYSICAL SHARES
Please note that a Special Window for transfer and dematerialisation (demat) of

physical shares will remain open up to February 04, 2027 as per SEBI Circular No. HO/
38/13/11(2)2026-MIRSD-POD/ I/13750/2026 dated January 30, 2026 (“SEBI Circular”).

This facility is available to those investors who had purchased physical shares of Lotus
Chocolate Company Limited (“the Company”) prior to April 01, 2019, and:

(a) had notlodged the shares for transfer; or
(b) hadlodged the shares for transfer, but the same were rejected, returned, or not
attended to due to deficiencies in documentation.

Applicability of the Special Window

For clarity regarding the applicability of this window to transfer the deeds executed before
April 1,2019, investors may refer to the matrix below:

Lodged for transfer before Whether eligible to

April 01,2019?

Is the Original Share
Certificate Available lodge in the
with the Investor? Special Window?

No -itis fresh lodgement Yes Yes

(subjectto
conditions stated in
the SEBI Circular)

Yes, butwas rejected / Yes
|returned earlier

Yes, was lodged No No
No, was notlodged " No No

Kindly note that request(s) which are accompanied by original share certificate(s)
along with transfer deed(s) and other supporting documents will only be
considered under the Special Window.

Investors wishing to avail of this Special Window may contact the Company’s Registrar
and Transfer Agent, KFin Technologies Limited (Unit: Lotus Chocolate Company
Limited), having their address at Selenium Tower-B, Plot Nos. 31 & 32, Gachibowli,
Financial District Nanakramguda, Hyderabad —500 032.

For further details, investors may refer to the SEBI Circular available at: https:/
Minyur.com/29ab3727.

Queries may be addressed to lotusinvestor@kfintech.com
For Lotus Chocolate Company Limited

Sd/-

Place: Hyderabad Utsav Saini

SARLA PERFORMANCE FIBERS LIMITED
CIN : L31909DN1993PLC000056
Reg. Office :- Survey No. 59/1/4, Amli Piparia Industrial
Estate, Silvassa - 396 230 (U.T. of Dadra & Nagar Haveli)
Corp. Office:- 304, Arcadia Building, 195, NCPA Marg, Nariman Point- 400021
Tel. 0260-3290467, Fax : 0260-2631356,
E-mail : investors@sarlafibers.com, Website : www.sarlafibers.com
NOTICE
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION (DEMAT)
OF PHYSICAL SHARES
Members are hereby informed that, pursuant to SEBI Circular No. SEBI/H0/38/13/-
11(2)2026-MIRSD-P0OD/1/3750/2026 dated January 30, 2026 ("SEBI Circular"),
a Special Window for transfer and dematerialisation (Demat) of physical shares shall
remain open up to February 04, 2027.
This facility is available only to investors who had acquired physical shares of Sarla
Performance Fibers Limited ("the Company") prior to April 01, 2019 and who:
(a) had lodged the shares for transfer; or
(b) had lodged the shares for transfer, but the request was rejected, returned, or
remained unattended due to deficiencies in the documents submitted.
Applicability of the Special Window
For ease of reference, the eligibility criteria for lodging transfer deeds executed prior
to April 01, 2019, are summarized below:

¢ SARLA pen

ﬁ BlAarcsm A Fliss 5

Lodged for transter before | Is the Original Share Certificate Eligible under the Special
April 01, 2019? available with the investor? Window?
No—Fresh lodgement Yes oresoibed n i SEBI i
_Yes— Earlier Yes Yes (gubiegt to the conqitions
rejected/returned prescribed in the SEBI Circular)
Yes—Already lodged No No
No—Not lodged No No

Investors are requested to note that only those requests accompanied by the original
share certificate(s), duly executed transfer deed(s), and all other requisite supporting
documents shall be processed under the Special Window.
For availing this facility or seeking any clarification, investors may contact the Company's
Registrar and Share Transfer Agent:
MUFG Intime India Private Limited
(Formerly Link Intime India Private Limited)
C-101, Embassy 247, L.B.S. Marg, Vikhroli (West), Mumbai — 400083, Maharashtra
Email: rnt.helpdesk@in.mpms.mufg.com
For further details, investors may refer to the SEBI Circular available at https://tinyurl.
com/29ab3727
For Sarla Performance Fibers Limited
Sd/-
Mustafa Yusuf Manasawala
Company Secretary and Compliance Officer
Membership No. A76344

Place: Mumbai
Date: June 26, 2026

Date: June 27, 2026 Company Secretary and Compliance Officer

caiovow - RAINBOW CHILDREN'S MEDICARE LIMITED
Hospital (CIN: L85110TG1998PLC029914)

Regd. Office: 8-2-120/103/1, Survey No. 403, Road No. 2,
Banjara Hills, Hyderabad - 500034, Telangana.
Corporate Office: B-2-19/1/A, Daulet Arcade, Road No. 11,
Banjara Hills, Hyderabad — 500034, Telangana.
Phone: +91 40 49692244 | Website: www.rainbowhospitals.in
E-Mail: companysecretary{@rainbowhospitals.in

INFORMATION REGARDING 28TH ANNUAL GENERAL MEETING
TO BE HELD THROUGH VIDEO CONFERENCING ("VC')f OTHER
AUDIO-VISUAL MEANS ("OAVM') AND E-VOTING INFORMATION

Members may please note that the Twenby-Eighth {Z8th) Annual General Meafing
(*“AGM"} of tha mambers of Rainbow Chitdran's Medicare Limited {"the Company”) will
be heid on Wednesday, July 25, 2026 at 10:00 AM (IST) through Video Confarencing/
Oithser Audio -Visual Means ("VCIOAVM) facility, o fransact the businessas as set farth in
the Motice of the AGM dated May 23, 2026, The proceedings of the AGM will be deemed to
be ml}mur:ied at the Corporate Offica of the Company which shall be the deemed venue of
[ ALal,

The AGM will be haldd through VC! O&VM in compliance with the applicable provisions of
the Companies Act (‘the Act’) and the SEBI (Listng Obligations and Disclosura
Requiraments) Regetations. 2013 ("the Listing Regulations™), and Genaeral Circulars
izsuad by the Ministry of Corporate Affairs vide crcular No. 1472020 dated April 08, 2020
and subsequent circulars [ssued in-this regard, fatest baing Genaral Circulas No. 312025
dated Septambar 22, 2025 ( herainafler collectively referred to as *MCA Circulars”), and
SEBI circular No. SEBIHMWCFDICFD-POD-2IPICIRI2024/133 dated 3rd Oclober 2024
baing the [atest crcular issued by SEBl and ottt applicable circulars issued in this regard,
, parmitting the hotding af AGM thrawgh VC/OAVM without physical presance of members
Al 3 COMmIm N vanLe

In compliance with the above Circulars, the Notice of the 28th AGM and Anniial Report for
the Financial Wear 2025-26 will be sent by electronic mode 1o af the Shareholders whose
grmail addresses are ragistered with the Company | Depository Participantis),
i, e ok el

Demat Holding Physical Holding

I your ermail address is not registerad with | As on the dats of this Nofice, he Company
your Depository Participant(s) ('DF"), you | does not have any shareholders holding
are requested 1o register the same with| shares In physical form. Accordingly, mo
your DP in accordance wilh the procadure | separate procedures have been provided for
prescribed by your DP to enable receipi of | registration of emall addresses by lhe
the Notice of the AGM and the Annual physical shareholders.

Report through electronic mode,

A lattar providing the QR Code and web-link, Including the exact path, where complele
details of the Annual Report is availabie will be sant to those shareholder(s) whosa emall
address(es) are nodso registarad,

Members may note that the Notics of 28ih AGM and the Annus! Keport Borthe Financial
Year 2025-26 will also be available on the Company's website ‘at
hitps fweocrainbowhospitals infinvestors-retationsiannual-reports and websites of the
Stock Exchanges i.e. BSE Limied and National Siock Exchange of India Limited at
Wi bseindia.com and Wenw. neeindia. com respeciivaly. The Noticeof 28th AGM will also
be avaable on the websile of Nafional Securifies Depository Limited ("NSDL™) at
i @voting.nsdlcom.

Manner of casting vote through E-voting: The members will have an opportunity to cast
their vole slectronicaiy on e businesses set out in the AlsM Notice through remote e-
voting and e=woting during the AGM, The defailed procedure of remote e-vofingl e-woting
during AGHM by Members hobding shares in demalerialised mode and Members who have
not registerad theiremail 1Ds, 12 being prowided in the AGK Mofice.

Dividend and Record Date: The Members may pleass nate that the Board of Directors of
the Company, at its meeting held on held on Saturday, May 23, 2026, recommended 2
Final Dridend of T 3.5~ per Equity Share for the Financial Year ended March 31, 2026,
subject fo approval of the Members at the 28th AGM, The Final Devidend, if approved, shall
be paid to-those Members whose name appears in the Register of Members [ List of
Beneficial owners maintained by the Depositories ason Tuesday, July 21, 2026 ['Recond
Date™) Further, pursuant fo Begulation 12 of the Lizling Reguiations read with Schedufs |
thereto, as amended from time to time, dvidends shall be paid only through electronic
mode using the payment facily approved by the Reserve Bank of India. Accoedingly,
Members are requested 1o ensure thal theér bank account detalls, including the bank
account number, name of the bank, branch detads and [F3C code, are updated with their
respectve Deposifory Pardicipants o facilitate Bmely elecironic” cradit of dividend, if
declared, into teir bank accounis,

As on the date of this Notice, the entire ssued and paid-up eguity share capital of the
Company is heid in demateriafised fomm, Accordngly, no separate procedure forupdation
of bank acoount details by sharehokders holdimg shares in physical form has been included
herein.
Tax on Dividend: Members may nobe that, pursuant to the provisions of the Income-tax
Agt, 2025, dividend, if declared at the ensuing Annual General Mesting, shall ba paid after
deduction of tax at source at the applicable rates. Shareholders are requested o ensure
that their Permanent Account Mumber (PAN), residential status and other relevant details
are duly updated with their respective Depositary Participaniz to enable the Company o
determine the apprognate rate of{ax deduchion &t source
For Rainbow Children’s Medicare Limited
Sdi-
Shreya Mitra
Company Secretary and Compliance Officer
Mem. No. AX901

Date: June 26, 2026
Place: Hyderabad

(D IDBI BANK

IDBI BANK LIMITED

CIN: L65190MH2004G0I 48838
Reqd, Office; [DB| Tower, WTC Complex, Cuffe Parzde, Mumbai - 400005,
Tel- (022} 6655 3406/3407, Website: www.idbi_bank.in Email; igbiequity@idbi_co.in

NOTICE OF 22"™ AGM, E-VOTING FOR TRANSACTION
OF BUSINESS AND BOOK CLOSURE

1.  The Notice of 22" AGM ofthe Bank to be held on Tuesday, July 21, 2026

at 11.00 am. (I5T), along with the Annual Report for FY 2025-26,
comprizing of the Directors’ Report, Auditors® Report and Audited
Financial Statements, have been emailed on Thursday, June 25, 20261n
electronic made to Members whose e-mail 1Ds are registered with the
Bank, Registrar & Share Transfer Agent (ATA) or the Depository
Participant(s) (DP).
Additionally, in accordance with Regulation 36(1)(b) of the SEBI {Listing
Dbligations and Disclosure Requirements) Reguiations, 2015 [Listing
Reguiations], Bank has dispatched a lefter to shareholders, whose e-
mail IDs are not registered with Bank / RTA ! DP praviding the weblink of
Bank's website for accessing the Annual Report for FY 202526, The
physical copies ol Annual Repart and Natice of AGM will be dispatched
only to those shareholders who request for the same, Members who are
desirous of obtaning hard copy of the Annual Report should sand a
requast to the Bank's e-mail id viz,, idbieguity@idbi.co.in clearly
maniicning thalr Folio numbear / DP 1D and Clisnt 1D,

2. Interms of Clrcular no. 03/2025 dated September 22, 2025 read with all
garlier Circulars issued by the Ministry of Corporate Aflairs (MCA) and
Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated
Dctober 03, 2024 read with all earier Girculars issued by Sacurites &
Exchange Board of India (SEBI), membars can attend and participate in
the ensuing AGM through VWideo Conferencing (VC)/Other Audio-
Visual Means (OAVM).

3.  Tha MNolice and Annual Beport for FY 2025-26 is available an tha website
of the Bank at www.idbi.bank.in, e-voting website of NSDL at

wehbsites of the Stock Exchanges, i.e. BSE & NSE (www.bseindia.com
and www.nseindia.com).

4 In termis of Section 108 of the Companies Act, 201 3 read with Rule 20 of
the Companies (Management & Administration) Bules, Z014, as
amanded, the Hems of Business set cut in the AGM Motice shall be
ransacted through elecirenic voling system. Accordingly, e-voling
facility has been provided to the Members who appear in the Books as
Members or Beneficial Owners of shares as on Tuesday, July 14,
2026 (End of Day), being the Cut-off date fixad for reckoning the voting
rights of Members.

5. The date and time of commencement of e-votling is Friday, July 17,
2026 a1 9.00 a.m. [IST) and ends on Monday, July 20, 2026 at 5.00 p.m
(I5T). The e-voting madute shall be disabled by NSDL for voling
thereafter. Those Members, who will be present inthe AGM through VT /
CAVM facility and have not cast their vote on the Resolutions throwgh
remote e-voting and are othereise not barred from doing so, shall be
aligible to vote through e-vohing systerm dunng the AGM, The remate e-
voting module on the day of the AGM shall be disabled for voling 15
minutes after he conclusion of ihe Meeting.

8.  Amember who continues to be a member as on the cut-off date, e, July
14, 2026, may paricipate in the AGM even after casling vate through
remcte e-voling, but shall potbe allowed to voleagain during the AGM

i The Register of Members and the Share Transfer Books of the Bank will
remain clozed from Wednesday, July 15, 2026 to Tuesday, July 21,
2026 (both days inclusive).

8. Personswho have acquired shares during the period from June 19, 2026
and up to July 14, 2026 {being the cut-off date reckoned for vating rights
of shareholdars) and are continuing to be Members as on the said cut-off
date of July 14, 2026, can exercise their voting right through remaote e-
voting. Such Members may obtain the login 1D and password from NSDOL
by sending a request o evoting@nsdl.com giving iheir shareholding
details, viz:, name, shares held, Folio No.or OP 1D/ Client 1D-Mo., etc,
However, il you are already registerad with NSDL forremoia e-voting, you
can use your existing user ID-and password for casting your vole,

8.  Proxy will not be available to members attending AGM through VT as per
MECA's directives.

10, Information andinstructions comprising manner of e-voling by Members
holding zhares in dematenalized mode, physical made and for Mambars
who have not registered their email addresses has been provided inthe
Mobce of tha AGM.

11, |n case of any queries, you may refer the Frequently Asked Cuestions
(FACHE) for Sharaholders and e-voling user manual for Shareholdars
avaitabie af the download section of www.evoiing.nsdl.com orcall on;
022-4BAET000 or send a request @ Mr Sanjeav Yadav (Depuly
Manager, Ms, Pallavi Mhaire (Senior Manager) and Mr. Amit Vishal
(Deputy Vica President) alevoting@nsdl.com

2. To update your records, please visit the websife of IDBl Bank at
hitps: ‘'www.idbi.bank.infidbi-bank-investoraspx or that of KFin at
www kfintech.com o download the 1SR-1, ISR-2, ISR-3 or 5H-13, as
applicable, and send the duly executed physical docurments along with
supporting documents at following address - KFin Technologies Lid.,
(Unit: IDBI Bank Lid), ‘Selenium Tower B, Plot 31-32, Gachibowl,
Financial District, Nanakramguda, Hyderabad - 500 032.[Toll Free No.
1800-309-4001, E-mail: elnward, ris@kfintech.com].

I the shares are held in the etectranic mode, request you to contact your
respaciive degository participant and update the KYC & Bank a'c details
inyour demat account,

For IDBI Bank Limited
{Jyothi Biju Mair)
Company Secrelary

Place: Mumbai
Date: June 26, 2026

)
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NOTICE TO SHAREHOLDERS - SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALIZATION OF PHYSICAL SHARES

Pursuant to SEBI Circular No, HQ/38/13/11 (2)2026-MIRSD-POD/1/3750/2026 dated January 30, 2026, shareholders are
informed that a Special Window for transfer and dematerialization of Physical Shares has been opened for a period of ocne
year from February 5, 2026 to February 4, 2027 to facilitate transfer and dematerialisation of physical securities which were
sold/purchased prior to Apnl 01, 2019, The said special window shall also be available for such transfer requests which were
submitted earlier and were rejected/returned/not attended due to deficiency in the documents/process/or otherwise, The
request(s) which are accompanied by original certificate(s) along with transfer deeds and relevant supporting documents
will only be considered under this special window. The securities so transferred shall be mandatorily credited to the
transferee only in dematmode and shall be under lock-in for a period of one year from the date of registration of transfer.
Such securities shall not be transferred/lien marked/pledged during the said lock-in period. Eligible shareholders may
submit their transfer request along with the requisite documents to the Company's Registrar and Share Transfer Agent (RTA)
at - Alankit Assignments Limited, Unit: Vardhman Textiles Limited/Vardhman Special Steels Limited/ Vardhman Holdings
Limited. 205-208, Anarkali Market, Jhandewalan Extension, New Delhi- 110055. E-mail Address: ta@alankit.com

For Vardhman Special Steels Limited For Vardhman Heoldings Limited

Vardhman

Dulrearmyg Escellance: Smcg BRe5

CIN: L17111PB1962PLC002463

Sd/- Sd/- Sd/-
Place: Ludhiana  Sanjay Gupta Sonam Dhingra Sandeep
Date: 26.06.2026 Company Secretary Company Secretary Company Secretary

. Chandigarh




